




6. The Judges of the Chief Court with the sailction of the Lieutenant- 

~ ~ ~ ~ ~ i ~ t ~ ~ ~ t  of Re- Governor may, f k r 1 1  time to time, appoint a l)erson?o be 
gistrar. the Re2istmr of the said Court. The I>legistrar fillall be 
the principal Ministerial office;. of the Court, arid shall have such. powers, '6 

and perform such duties, as shall be given and assigned to hill1 by the Court 
by ally rule duly made by the Court under the forty-fourth Section. 

7. The Judges of the Chief Court may, fro111 time to time, and subject 
prescribed I)v 

, , " I I I L L L l l j l l b  L111L1 J 

1al11uva1 of Ministerial the Go~crnor-Geiieral of India in Council, appoint a De- 
Officers. 

1)uty Registrar and such and so illany Clerlrs and other 
Ministerial Officers as sl~all be found necessary for the adininistratioii of justice + ,  ., 
by such Court, and the due executioa of t>lle powers and ~uthorities giveti 
to it by this Act. 

8. Every Officer appointed under either of the last two preceding Sec- 
tions shall be liable to dismissal by order of the Chief 

nissal of Officers 
Court : Provided that neither the Registrar iior Depilty of Court. 

Registrar shall be rcinoved from office without the sauc- 
tion of tlie Lieutenant-Governor. 

9. The Chief Court shall have, and use as occasion may require, a Seal 
I with this illscription " The Seal of the Cbief Court of 

rections of tlie 

r ~ieutenant- overn nor ; and all summonses, decrees and other 131-ocess issuing 

D..,.n., .sses to be out of the Coilrt shall be stamped with such Seal, aild 

I ~ - " - ~ ~ ~ t  sf:>,,an,d, signed by a Judge or the Registrar or Deputy Registrar 

310. Any person duly autliorized by the Secretary of State for I l~dia in 
~ehalf ;  (2) any 
is own behalf or 1 :  

- - - . - - .- - - - , -. - I 7 -- ---a- 
Courts may appear s~nd on behalf of a co-suitor ; (3) any person who, for the t ime 
plead. being, is an Advocate, Vakeel or Attorney-at-law of any of + 

the High Courts of Judicature in India or of the Sudder Court of the Xorth- 
TN,,t,.., 







. . 

pg, I n  the exercise of its Civil jurisdictioii, Original as well as Appel- 

In exercise of ita Civil 
late, such' rules of law or equity and good conscience shall 

jurisdiction, law of the (unfil otherwise provided) be applied by the Chief Court 
local Courts to apply. 

in each case coming before'it, as would have been appli- 
cable to such case by any local .Court having jurisdic'tion therein. 

Power to try Euro- 
pean British subjects. trial ; and from~the date on which this Act shall comeiizto 

the Punjab ; I n t  every commitmei~t which, if this Act had not been passed, 
could have been made to a High Comt, shall be made to the chief Court. 
Whenever any such European Eritish subject sball be comlriitted or ba,iled for 
trial before the chief Court, the Chief Court shall direct a t  wh:t place within 

custody or hold to bail any European ~ r i t i s h  subject for 
Clharge to be deli- 

vered toltegistrar,Tith trial-before the Chief Court, shall, together with the re- 

Ldditio?~, i f  any, shall be recorded in the Chief Court, 
Charge niu1 and the person charged shall be entitled to have a copy 

tions (if any) gratis, 
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been so committed or. held to 'bail, on payment of a reasonable sum for the 
same, not exceeding one anna for each folio of uinety words. 

24. Upon charges recorded as aforesaid, persons committed to custody 

t.he provisions contained in the Code of Criminal Procedure as to the amend- 

25. When any such charge shall have been recorded in the Chief Court 
Chiif Court may or- as aforesaid, and shall a t  ally time before the commence- 

der an unsustai able 
charge not to rnent of the trial of the person charged appear to the 
ceeded with. Chief Court to be clearly urisustainable, an entry to t ha t .  

. effect may he made on the charge by a Judge of the'court. Such entry shall . ' 

have the effect of staying proc.eedings upon the charge, 
Effect of such order. 

26. T h e  Chief Court shall ordinarily hold its sitting; at  the seat -. , : of 
Government of the, Punjab : but i t  may from time to 'time,. 
with the approval of the Lieutenant-Governor, hold sittings 

every such European British subject as is referred to in the 





consider to be necessary to make up the Juries required for the trial o f -  
European British subjects charged with offences before the Chief Court as 
aforesaid. Al l  Commissioned and Non-Commissioned Officers lo  summoned 
shall be liable to serve on such Juries notwith3tallding anything contained in 
the Code of' Criminal Procedure, but no Conlmissioned or' Non-Commisgioned 
Officer shall be summoned wliotu his Commanding Officer shall desire to  have 

* excused on the ground of urgent Military duty or for any other special Mili- 
tary reason. The Juries Qr the trial of European British subjects as afore- 
said shall be formed in the manner required by the Code of Criminal 
Procedure and by this A c t  from the persons summoned under the said 
Sections of the Code of Criminal Procedure, a t ~ d  from the Conltnissioned and 

1 Non-Commissioned Officel-s sutiii~ionecl as aforesaid, or, if no such Officers 
I 

I have been sunlmoned, then solely froin the persons summoned under the same 
I Sections. 

both Europeans and Americans, 

I 32. On every trial of an European British subject under this Act, the 

I I n  default of such unanimity, or of such majority and concurrence, the 
prisoner shall be acquitted. 

33. So much of the threk hundred and eightieth Section of the Code 

convicted of an  offence made punishable by death b_v the Indian Penal Code 
has been sentenced to a punishment otlier than death, s l~a l l  not appljr to 
sentences by the Chief Court passed in the exercise of i ts original Criminal. 
jurisdiction. 

34 s o  







I necessary to reverse or 01- - - 
modify siutences or de- 
crees of Sessioils or Court shall be reversed or modified on appeal oy revision, 
Civil Judges. 

save by tlle order of not less than two Judges of t he  Chief 

rules of practice for it- lU1 G g  u1 
self and such Courts. ft,.... t ,,A nf cnoh c ~ ~ h n r r l ; n o f ~  pnl lr tn  fn r r ; x r ~  ~ n r l  ocn;rrm tr, 

forms for every poceeding in the said Courts for which i t  shall think necessary 
that  a fornl be provided, and also for keeping all boolcs, entries and accoui~ts 
to  be kept by the Officers, and to settle Tal~les of Fees to be allowed to Plead- 
ers. and fro111 time to time to alter anj7 such rule or form or table ; and the 

and tables be not inconsistent Wltn tne provisions ot tnis Act or any law 
ill force, and shall before they are issued have received the sanction of the 

er's Court. previous proceediilgs oi the  
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(ist.)--If the case be heard i n  appeal and the difference of opinion shall 

&all be of opinion that the point is one which ought to be referred to the 
High Court of Judicature at Calcutta, in which case the Judges shall state 
the point as to which they differ, and forward such statement, with their own 
opinions respectively, to such High Court. The Chief Court may proceed in 
tile case notwithstanding such reference, and may pass a decree contingent 
upon tile opinion of the ~ i ~ l i  Court on the point referred ; but no execution 
shall be issued in any case in which a reference shall have been made until 

(~~d. ) - - I f  the case be heard by the Judges in the exercise of the original 
jurisdiction of the Chief Court, and the difference of 

observed when a difference of opinioii may arise between two Judges of the 
Court upon a point of law reserved under the thirty-fifth Section. 

the decision of the Court. 

47. Cases referred under thia Act for the opinion of the High Court of 
Hearingand decision Judicature a t  Calcutta shall be heard by not less than 

of referred cases. . 
three Judges of that Court, and shall be determined ac- 

cording to the opinion of the majority of aucli Judges. 
48. The 



48. The parties to such cas 
Parties mav snnem and act in the said High Court i 

I - - - - - - - -  
thereupon. Signature 01 tlle prc 

Costs of reference to 
of the Chiej 

High Court. ference of a case for the opinion of the Righ Cc - 

the forty-sixth Section, shall be costs in the suit. 

49. The Chief Court shall keep such registers, 
Registers, books, ac- b001c~ and accounts, and subniit to the Lieutenant-Gov- 

I ed by.C!6ief Court. in2.v he ~-eni~ired hv h i m .  T h e  Cl~ief Cmlrt shall also con?- 

50. Save as is i11 this 

Chief Court's f ~ ~ n c -  
whicli is h 

I . Sections 10. 11 and autllority vested in him by Se 

under his Government, nothing in the 
Sections ten, eleven and twelve of this Act. 

Short title. 
4J 


